CENTRAL ADMINISTRATIVE TRI BUNAL, FRINCIFAL 3Twid
DA N0.2165/19%%
New Delhi, this 21st day of Noyemoer, 1995
Hon'ble Shmi B.K. Singh, Member(A)
Shri R.P. Singh
s/o Shri Binda Prashad
G-37, Nauroji Nagar
By Shri S.C. Saxena, Advocate
Us.

Union of India, through
1. Secretary

Min.of Urban Development

NMirman B8havan, New Delhi

2. Director of Estates
Nirman Bhavan, New Oelhi

3. The Controller & Auditor General of India
Bahadur Shah Zafar Marg
New BDelhi

4. The Principal Director of Commercial Audit
& Accounts Dgpartment

3rd Flocr, A Wing, I.F. Bhavan
New Delhi

ORDER (oral)

It has been urged by the learred counzel that

o

the applicant is a patient of cancer and he has submit'ﬁﬁa‘
a report in this respect and’the same 1is taksn on recordﬂjﬂl
It is further submitted that he has tendered his Eajiﬁﬂﬁtggfi,
but he has since reconsidered the matter and has decidad -
to withdraw the same. The matter is pendinn before tho
Tribunal in O0.A.N0.891/95. 1In this particular case, the
allotment has been cancelled and eviction grocecdings h:wéxc
started, ' The applicant is directed to make hisz submissimﬁ%i )
before the Estate Officer who is under an obdligaticn to

follow the procedures laid down, in Sections 4 & 5 cf thas
Y
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P.P.E, Acf, 1971. The applicant cannot be throun out
from the house till he has been heard and alloued tc -
make oral/uwritten submissions. The report of dector |
indicates that he is a patient of cancer and belcngs

and, therefore, :
to S5.C. community/ he ’has to be given adequate crpartqn‘tv‘
to be heard in person and also to make oral/uritten
submissions before an order is passed by the competont
authority i.e. Estate Officer. If there is any oreach
of the provisions of naturai justice, the applicant
will move the A.D.J., Delhi who is the designated officari
on behalf of the District Judge Delhi. The applicant

is granted two weeks time to make oral/written submission:z &

and also to make a prayer to bs heard in pzrsaon. The
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respondents will dispose of the matter by passing a ¢
order taking into consideration the facts an¢ Ci?CUM?tQHC;%”
of this case., Till then the aﬁplicant will remain in thgf:
house and will not be diSpOSSeséed.

With these observations, the 0.A, is disgaced
of.

A copy of this order be given dasti %o €he
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learned counsel for the applicant.
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